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FINANCIAL EXPRESS

PLUBLIC ANNOUMCEMENT - E- Auction sale notice
FOR SALE OF LAND AND BUILDING OF
VARAMAS]I AUTD SALES LIMITED {in Liguidation])
CIN U2S5TM2UP197TPLCOO442T [VASL)

Registerad offica: Regd, Offlce: J-15M65C & J-15/650C-14,
Mohalla Alaipur, G T Road, Jaitpura, Yaranasi - 221001
UNDER INSOLVEMCY AMD BANKRUPTCY BOARD OF INDIA
(LIQUIDATHON PROCESS) REGULATIONS, 2016)

The follawing assets of VASL are being offersd for sals on A5 1S WHERE IS BASIS®,
“A5 15 WHAT I5 BASES", "WHATEVER THERE |5 BASIS® and “HN0 RECOURSE BASIES® and as

sueh the said disposition ls without any kind of warrantles and indemnities"
Reserve - |EMD @10%

Datads of the Assels Price (INR} (INR]

Description af Land

Land and Building including sinachres +818 34.42,00,000 | 3,44,20,009
themon situzted oo Plot! A Mo &, a1 - ’fh—_ﬁ (Thirty Four | (Three
ilage Babafpar, Pargana Atvwsgan, |t - 9 Croees Forty | Crones
Tehsil Pindra. Varanasi. Tha Land| —=g -SET || . | Twolacs | Forty Four
somaasunngmorne or less B2 Bewa, | T i T L Orily) Lacs wanty
Tha proparty & iocated resEr uncepass A ) Ehisugand
of prar brioga opposte 1o Varanasi zl—il-w odily)

Alpot mad an Luchnow - Varanasl
Higrwaay, with frontage of 150 Squara
fessit appeos: with eniry gate on Plot o2
fram main Highwey, Plot Mo 5 &
dernancated from the adjacant oot Mo
&, within the boundry wall

1. The Sngle bidder (o bad S Immavable propardy mentcned in aboe Babbe al gelher, Single bidder
mury include conscdinm ol bidders [or tFe purposs and cos of $eem shoutd danlity as agingle pargon al
conbad. Delals af all consortium Bidders o ba Tivdwith IBRI whie submising Exprs son of infems|

2 Thwr prospectivn hiddaer bo da their osn due diigence of fe bnd, # ownership, bacalion, platling
payment of fard reveres and laxes als before parlic pating infhe auction prociss

PLEASE NOTE:

Last Date of Submission of Expression of Inberasl {EQI). Section 284 declaration, Comfidantisity

Linderiaking and cthar documents as per he Elighiliy Criteria by te Prospecive Biddar within Mondary,

25 May, 2028 on or bafona 0500 P, stating that thery do net suffar from any iregulanty under section

25, af tha Gode, 1o the seter applicable ard that if Sound ineligioke 8t any stage, the samest manay

denoshed shal baforeded )

Lask Datenof ingpacton ardue dligance of assets undaraucsor: From Friday 29k May, 2036 to Monday,

Sth June, 2026 [both days inclusive]

GLITTEK GRANITES LTD. Honnappa Building, 2nd
Floor, V'V Extension, behind MVM ITI College,Old Madras
Road, Hoskote - 562 114. E-mail: info@glittek.com,
Web: www.glittek.com CIN: L14102KA1990PLC023497

NOTICE
Pursuant to Regulation 29 read with Regulation 47 of
the SEBI (LODR) Regulation, 2015, Notice is hereby
given that a Meeting of the Board of Directors of the
Company will be held on the Thursday 21thday of May,

(A Maharatna Company)

Registered Office: Petroleum House, 17, Jamshedji Tata Road,

\; Churchgate, Mumbai - 400 020
25 | CIN: L23201MH1952G01008858 Tel.: 022-22863201

Email ID:hpclinvestors@mail.hpcl.co.in Website: www.hindustanpetroleum.com

2026 at 11.00 A.M. inter alia to consider and approve

the Audited Financial Results of the Company for the NOTICE TO SHAREHOLDERS

quarter and year ended on 31 March, 2026. SPECIAL WINDOW FORLODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES
The said Notice may be accessed on the Company’s

website at www.glittek.com and may also be
accessed on the Stock Exchange websites
www.bseindia.com.
Place: Hoskote
Date: 12.05.2026

Pursuant to SEBI Circulars dated July 02,2025 and January 30, 2026, Shareholders who
had (a) missed to lodge transfer requests of physical shares which were sold/purchased
prior to April 01, 2019, or (b) lodged their transfer deeds of physical shares prior to the
deadline of April 01, 2019 which were rejected / returned / not attended due to deficiency

For Glittek Granites Ltd.
Lata Bagri, Comp. Secretary

in the documents/process or otherwise, and missed to re-lodge their requests before the

Eerst elale o tymitaaion of EMD: Tuesday, 3th Jure, 2038 on of before 06:00 PM
Diaise e Time of the Auclion, Friday, 12th June, 2028 and fime babween 11:00 A M_ {a 06-00 PM

E!_i_::l_i_nf_._m-ﬂ!'_l!ﬂl:m' Hs, '.Il.'l.l'.'lﬂ.[l[llll'_-l_'l?tu;l-uﬂ-Tnn 1.:|I:I.ﬂ'l'l|:|l:| i i

i. hitps:lfibbi.baankned.comisauction-ibbithoma is the fink for $he sucion provider Comlact desads for
auctioneer - support baanknet@psballlance.com  Phone +59 82012 20220

ii. The prospecive bidders shal submit the requishe doecuments such as bid forms, declaration of eligbibty
unigier sechion 288 of BG, 2016 and o KY'C documents and other documents sépulated througn
elacironic auchon platiom. The guede for tuyers i aailabls i tha above sucfion plaffiem for downlosd.

I Thie EMD shall be depaested with the auction platform s detadadinthe guide

iv. Contact dedals of Ligudatar yogeshquptad Bred|Mmail.com, louidstordeslBamal coem

w Buction b relsted docuvents gre alto avaliaide Bl hblps:idive goog le.camddrivefol ders)
1TzuPsBAGHIY gRK oF pqURDSBANFL BNGSL Tuspsdrive ik

Mbr, Yopesh Gupda, Mobdle No 9831752839, Registored Address: M8, B Jaykishan, Charierad

Aocourdants, Suit Mo, 20, 2E, Ind faor, 12, Ho ChiMink Sarand, Kolkata - T00071,

Place - Kolkala Liguidatar far Waranas: Aubo Sabes Limibed

Oale {105 M26 Regn. Na, IBBINPA-DIP-PO0348(301T- 1810650

LORDS CHLORO ALKALI LIMITED

CIN NO : L24117RJ197T9PLCO02098
Repd office; SP-460, Matsya Industrial
Area, Alwar-301030 (Rajasthan)
Corp. Off.; A-Z81, 15t Floor, Defence
Colony, New Dedhi-110024
Fhone; 011-402 38034{35,
Website: www. lordschioro.com;
E-mall: secratarialilordschiore,com
Hotice
Maofice i hereby goven thal pursuant lo SEBI
circular HOI3BT3M1(2)2025-MIESD-
PODVIATE020E datad January 30, 2026,
ihe Company/F TA has received reguest for
transferof 5 shares in physical fom bearing
cefificate no 23105 and distnclve no,

1793812-1703316 in the name of Mr

cut-off datei.e. March 31, 2021 are granted one more opportunity forlodgement of transfer
requests for a period of one year from February 05, 2026 to February 04, 2027.

During this special window period, the shares that are lodged for transfer shall, upon
approval, be issued only in demat mode. Due process shall be followed for such
transfer-cum-demat requests.

As already advised vide earlier Notices dated July 11,2025, September 17, 2025, November
14,2025 and March 23, 2026, shareholders are requested to submit their requests with our
Registrar and Share Transfer Agent M/s. MUFG Intime India Pvt. Ltd. (formerly M/s. Link
Intime India Pvt. Ltd.) whose details are given below:

Postal Address:  Unit: HPCL, C-101, Embassy 247, L.B.S. Marg,
Vikhroli (West), Mumbai - 400083;
+918108116767
investor.helpdesk@in.mpms.mufg.com

Contact No.:
Email:

Place: Mumbai Rakesh Kumar Singh

Company Secretary

=== HINDUSTAN PETROLEUM CORPORATION LIMITED

Fatanchand Surnerchand Bafna fram Ram

e | @ e | (e
Laland the Company will process to fransfer

win industis peimbasm. oam

the sarme in favour of Mr. Batanchand
Sumerchand Bafna, if no objection is
received by the Company/RTA within 20
days of publication ol this notice.

For Lords Chioro Alkall Limited
S
Place: Mew Dalhil Parkaj Mishra

Dite: 12th ey, 2026 Company Secretary

VISTAAR @ Vistaar Financial Services Pvt Ltd
FINANLCE CIN - U67120KA1991PTC059126
fans s, e res 1 Address: Plot No 59 & 60 - 23, 22nd Cross, 29th Main, BTM Layout, 2nd Stage, Bengaluru - 560076

Statement of audited financial results for the quarter and year ended 31 I\Izgrch 2?(2;6)
s. in Lakhs

PUDUMJEE PAPER PRODUCTS LIMITED greenbime
CIN :- L21098PN2015PLC153717 [ ,'f_ﬁ-
Reg. Off.:- Thergaon, Pune — 411033. Tel.: 020-30613333
Website: www.pudumjee.com,
E-mail: investors.relations@pudumjee.com

NOTICE OF SPECIAL WINDOW FOR RE-LODGEMENT

OF TRANSFER REQUESTS OF PHYSICAL SHARES

Notice is hereby given to inform that SEBI vide its circular No. HO/38/13/11(2)2026-
MIRSD-POD/ 1/13750/2026 dated 30" January, 2026 has decided to open special
window for a period of one year from 05" February, 2026 to 04" February, 2027
for re-lodgement of transfer deeds, which were lodged prior to 015 April, 2019 and
rejected/returned/not attended to due to deficiency in the documents/process/or
otherwise.

During this period, the securities that are re-lodged for transfer (including those
requests that are pending with the Listed Company/RTA, as on date) shall be
issued only in demat mode. Due process shall be followed for such transfer-cum-
demat requests. The Company and the RTA have formed focused teams to attend
such requests. Kindly refer to the below matrix with regards to the applicability of
lodgement.

Execution Date of Lodged for Original Eligible to
Transfer Deed transfer Security lodge in
before April 01, Certificate the current
20197 Available? window?
Before April 01, 2019 No Yes v
(itis fresh
lodgement)
Before April 01, 2019 Yes Yes v
(it was rejected/
returned earlier)
Before April 01, 2019 Yes No X
Before April 01, 2019 No No X

The eligible investors can submit their requests along with requisite documents to
the Company or RTA of the Company at below mentioned address:

The Secretarial Department
PUDUMJEE PAPER PRODUCTS LIMITED
Regd. Off.: Thergaon,

Pune 411 033.

Tel.: 020-30613333

Email: investors.relations@
pudumjee.com

Registrar and Share Transfer Agent:
KFin Technologies Limited

Unit: Pudumjee Paper Product Limited
Selenium Building Tower B, Plot 31-32,
Gachibowli, Financial District,
Nanakramguda, Hyderabad — 500 032
Toll Free No.: 1800-3094-001

Email : einward.ris@kfintech.com

This is for your information.
For Pudumjee Paper Products Limited
Shrihari Waychal
Company Secretary & Compliance Officer
ICSI Membership No.: A62562

Place : Pune
Date : 12" May, 2026

, Quarter ended | Quarterended | Quarterended | Yearended | Yearended
Particulars 31 March 2026 |31 December 2025 31 March 2025 | 31 March 2026 |31 March 2025
Refer note 5 Unaudited Refer note 5 Audited Audited
1 Total Income from Operations 28,491 25,993 26,389 102,046 92,357
2 Net Profit for the period (before Tax, 12,834 10,160 8,980 38,273 29,137
Exceptional and/or Extraordinary items)
3 Net Profit for the period before tax (after 12,834 10,160 8,980 38,273 29,137
Exceptional and/or Extraordinary items)
4 Net Profit for the period after tax (after 9,511 7,713 7,140 28,731 22,105
Exceptional and/or Extraordinary items)
5 Total Comprehensive Income for the period
[Comprising Profit/(Loss) for the period (after tax) 10,076 7,813 6,518 29,808 20,621

and Other Comprehensive Income(after tax)]

Paid-up equity share capital (including Class
B preference share capital) (Face value of the 9,695 9,695 9,555 9,695 9,555
share is ¥ 10 each)

»

7 Reserves excluding Revaluation Reserves 268,997 258,792 235,011 268,997 235,011
8 Securities Premium Account 160,665 160,683 157,157 160,665 157,157
9 Networth 278,708 268,503 244,582 278,708 244,582
10 Paid up debt capital/ Outstanding debt 256,388 244,669 302,649 256,388 302,649
11 Outstanding redeemable preference shares Nil Nil Nil Nil Nil
12 Debt/ Equity Ratio 0.92 0.91 1.24 0.92 1.24
13 Earnings Per Share (EPS)

- Basic 9.79 7.94 8.55 29.62 26.46

- Diluted 9.52 7.72 8.27 28.79 25.61
14 Capital redemption reserve Nil Nil Nil Nil Nil
15 Debenture redemption reserve Nil Nil Nil Nil Nil

Notes: 1. The above is an extract of the detailed format of results filed with the Stock Exchanges under Regulation 52 of the
SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the financial results are available on
the websites of the Stock Exchange(s) and the listed entity (URL - https://www.vistaarfinance.com/investors).

2. Forthe other line items referred in regulation 52(4) of the LODR regulations, pertinent disclosures have been made to the
Stock Exchange(s) and can be accessed on the URL - http://www.vistaarfinance.com/investors.

3. The above results have been reviewed by the Audit Committee and approved by the Board of Directors of Vistaar Financial
Services Private Limited ('the Company') at their meetings held on 12 May 2026.

4. The Standalone financial results of the Company together with the results for the comparative reporting periods have been
prepared in accordance with the recognition and measurement principles laid down in the Indian Accounting Standards
('IND AS') 34 'Interim Financial Reporting' as prescribed under section 133 of the Companies Act, 2013 (the 'Act’) read with
relevant rules issued thereunder and other accounting principles generally accepted in India and in compliance with
Regulation 52 of the Securities and Exchange Board of India (Listing obligations and Disclosure Requirements)
Regulations, 2015, as amended (the 'SEBI Listing Regulations'). Any application guidance /clarification /directions issued
by Reserve Bank of India ('RBI') or other regulators are implemented as and when they are issued / applicable.

5. The figures for the last quarter of the previous financial year are the balancing figures between audited figures in respect of
the full previous financial year and the published year to date figures up to the end of third quarter of the previous financial
year which were subjected to limited review by the statutory auditors.

For and on behalf of the Board of Directors

Place: Bangalore Avijit Saha, Managing Director and CEO

Date: 12 May 2026

g] 3P LAND HOLDINGS LIMITED

Registered Office: Thergaon, Chinchwad, Pune-411033
Tel: +91-20-30613333, Fax: +91-20-3061 3388
E-Mail : investors.relations@3pland.com; Web Site : www.3pland.com.
CIN: L74999MH1999PLC013394; GSTIN:-27AAACP0487B1ZQ
Corporate Office: Jatia Chambers, 60, Dr. V.B.Gandhi Marg, Kalaghoda. Mumbai-400001 India.
Tel: +91-22-30213333, 22674485, 66339300, Fax: +91-22-22658316.
E-Mail: pudumjee@pudumijee.com

NOTICE OF SPECIAL WINDOW FOR RE-LODGEMENT

OF TRANSFER REQUESTS OF PHYSICAL SHARES

Notice is hereby given to inform that SEBI vide its circular No. HO/38/13/11(2)2026-
MIRSD-POD/ 1/3750/2026 dated 30" January, 2026 has decided to open special
window for a period of one year from 05" February, 2026 to 04" February, 2027
for re-lodgement of transfer deeds, which were lodged prior to 01¢ April, 2019 and
rejected/returned/not attended to due to deficiency in the documents/process/or
otherwise.

During this period, the securities that are re-lodged for transfer (including those
requests that are pending with the Listed Company/RTA, as on date) shall be
issued only in demat mode. Due process shall be followed for such transfer-cum-
demat requests. The Company and the RTA have formed focused teams to attend
such requests. Kindly refer to the below matrix with regards to the applicability of
lodgement.

Execution Date of Lodged for Original Eligible to
Transfer Deed transfer Security lodge in
before April 01, Certificate the current
2019? Available? window?
Before April 01, 2019 No Yes 4
(itis fresh
lodgement)
Before April 01, 2019 Yes Yes v
(it was rejected/
returned earlier)
Before April 01, 2019 Yes No X
Before April 01, 2019 No No X

The eligible investors can submit their requests along with requisite documents to
the Company or RTA of the Company at below mentioned address:

The Secretarial Department Registrar and Share Transfer Agent:

3P Land Holdings Limited Satellite Corporate Services Pvt. Ltd.
Regd. Office: Thergaon, Office No. 106 and 107, Dattani Plaza,
Pune 411033, East West Indl. Compound, Andheri

Tel: 91-20-30613333
e-mail; investors.relations@3pland.com

Kurla Road, Safed Pool, Sakinaka,
Mumbai-400072

Email-id : service@satellitecorporate.com
Tel no.: 022-28520461-62

This is for your information.

For 3P LAND HOLDINGS LTD.
Sd/-
J. W. Patil

Place : Pune Company Secretary & Compliance Officer

Date : 12" May, 2026

ICSI Membership No.: A9586

DIN : 05102009
6:.‘ ME

Leading Through Innowation

ACME Solar Holdings Limited

(formery known as ACME Sodar Holdings Private Limited)
CIN: L40106HR20MSPLC102129
Registerad Offica: Piot No.152, Sactor-44, Gurugram - 122002, Haryana, India
E-Mail: cz.acme@acme.in = Tel: #31-124-7117000 « Website: www.acmeasolarin

POSTAL BALLOT NOTICE

Mobice is hereby given that pursuant ta the provissons of Section 108 and 110 and other applicable provisions, if any, of the
Companies Act, 2013 (“Act”), read with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014
(“Rules”), Regulation 44 of the Securilies and Exchangs Board of India (Listng Obligations and Disclosure Regquirements)
Regulations, 2015 (“SEBI Listing Regulations"), Secretanal Slandard on General Mestings ("55-2") issued by the Instituta
of Company Secretaries of India, (includeng any statulory modification|s) or re-enactment thereof for the time being in force),
and In accordance with the. ralevant circulars issued by the Ministry of Corporate Affairs (“MCA™) for conducting the
postal ballot process through electranic means (“Circulars™), the Postal Baliot Motice along with the Explanatory Statement
has bean sent elactronically on Tuesday, May T2, 2026, to all members whosa email addresses are registerad with
their respective Depository Participants as on Friday, May 08, 2026 (“Cut-off Date"), for seeking approval of the
membears of the Company through remote electronic vobing only (“e-woting ™) on the following matters:

Sl. No. Description of Resolution(s) Type of Resolution(s)

1 Amendments in "ACME Emplovee Stock Option Plan 2024 Special Resolution
2 Grant of oplions to Emplovees of Subsidiary Companylies) andlor
Halding Companylies) under the ACME Emgployes Slock Option Plan 2024

The said Molice has also been made avallable on the relevant section of the website of the Company: www, acmesolarinand on
the website of KFin Technologies Limited ("KFinTech™) at hitps:isvoting kintech com! and shall also be communicaled 1o the
BSE Limited ("BSE"} and National Stock Exchange of India Limited ("NSE"] at www bseindia.com and waww.nseindsa.com
respectively,

In accordance with the provisions of the Circulars, Members can exercise their vobing rights only through remole electranic
woting (“e-voling™). The voling rights of the Members shafl be reckaned in proportion to the eguity shases hald by tham in the
Company a5 on the Cut-off Data. Any persen who i not a shareholdar of the Company as on the Cut-off Date shall freat this
Postal Ballof Mofice as being for information purposes only.

The Company has engaged the services of KFinTech for the purpose of providing e-woting facility to ts membaers: The e-voting
facility wilf be available fo Members during the following period

Special Resolufion

51. No, Particulars i Details
T Cut-off date for eligibdity to wvobe Friday, May 08, 2026
& Commencement ET e-voling period 0900 AM. {IST) on Thursday, May 14, 2026
73 ] Conclusion of e-voling pen'-:-_d' (05:00 F’M.II-'_IIS'!]-I:IH Friday, June 12, 2026

The e-voding facility will be dizabled immedialely after 500 PM. {I5T) on Freday, June 12, 2026, and shall not be
alicwed thereafier,
The Board of Directors of the Company has appointed Mr. Deepak Kukreja (FCS Mo, 4140.and COF No. 8285), and failing ham,
Ms. Monika Kohli (FCS Mo. 5480, COP No. 4936), parners M's DMK Associates, Practising Company Secretaries
as the Scrutinizer for conducting the Postal Ballot process through remote e-vating only in & fair and
Iransparent manner,
The Scrutinizer shall submit his'her report o the Chairman. or any ather person authorized by him, after completion of scrutiny
of the voles cast. The resulls of the postal ballol shall be declared on or before Monday, June 15 2026
The results will be displayed on the Company’s websile at www.acmescfarin and on the website of KFinTech
a1 https:Vevoling kfintech.comy' and shall also be communicated to the stock exchanges, |.e.. BSEand NSE.
In case of any quenesigrievances, membars may rafar to the Fraguantly Asked Questions (FAQE) for Mambers and the
g-vofing user manual available at the 'Downloads’ section of hitps:ifevoling kfintech.com, or contact KFinTech
al 1800 305 4001 kol free) or at Seleniom Building, Tower-B, Plot Mo, 31 & 32, Financial Disinict, Nanakramguda,
Serilingampally, Hyderabad, Rangareddy, Telangana. India = 500 032, or send an email o Mr. Ganesh Chandra Patro,
Assistant Vice President - RIS, KFinTech at einward ris@@kfintech com and evating@kfintech com
Members are requested 1o carefully read a8 the notes set out in the Nobice, parbicularly the instructions for casting their
wate through remate e-valing,
For and on behalf of the Board of Directors of
ACME Solar Holdings Limited
(formerly known as ACME Solar Holdings Private Limi;eddr]
Rajesh Sodhi

Company Secretary and Compliance Officer
M.No, F3043

Place: Gurugram
Date: May 12, 2026
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~’ nuvama

Nuvama Wealth and Investment Limited

Corparate Identity Number: UGS T00MHZ008PLCAZ5559
Reqgd. ONf: B01-604, Wing-A Bullding No. 3, Inspire BKC, G Block, Bandra Kurla Complex, Bandra East Mumbai 400051,
Ted; 022 6620 3030 | Website: www nuvarmaweaith.com
Consolidated Financial Resulls for the year ended March 31, 2026

{7 in crares, excepl per share dafa)

Yedr enided
Particulars
March 31, 2026 (Audited)
_‘. Tolal incame from aperations 206155
¢ | Met Profif for the perid (before Tax, Excepbonal and |/ or Exiordingry items) 401,18
31 Net Profil for the period before Tax (atier Exceptional and / or Extracedinary Items) 401.18
4 Wet Frofit for the pesiod after Tax {afer Exceptionat and / or Exraondinary items) &a8.a7
& | Total Comarehensive Incoma for e period [Comprizing Profil for she period (afler 1ax) R
| and Other Commrehensive Income (atter taxi] b
I:'-i Pand-up euity shars capital (Face Value of ¥ 10/~ Per Share) 43045
Fi Reserves {excluding Reafuation Reserves) B 54
t'- Securdies pramium accoun! B4.97
_!-'.“ Hel worlh 1,073.31
10| Paid-up Delit Capifal ¢ Qutskanding DebF 415342
11 Dud=iandiom Aedeemahle Fra!a-'nérf Shares HF
12 | Dekt Eguity Ratio® 167
13| Earnirgs Per Sharei¥) (Face Vatue of ¥ 10/-each]
| - Basic 594
| -Dilged £ 04
T: Capéal Redemplion Ressrve A
IE-:_ Dekerture Redemption Reserve
16| Debt Service Coverage Batio (DECRY .16
17| Interest Servies Coverage Ratio (FSCR) 224

" Wt worth = Equity share capial + Other Equity + Mon Cordrolling knterest
Paid-up Debt Capitalf Quislanding Debl = Debt securities « Borowings (other thar debl securifics)
 Dedil-pquity Bt = Tobad Dbt [Debt securifies + Borrowings (olhes 1han debl sacoribnsh / e warlh
Dbt Service Govarage Ratio = (Profil before taoand Finance costexcleding INGAS 1716 impacty / (Finance cosl exciuding
IND A5 116 impaci < Total Dabt}
*Inferest Service Coverage Ratio = [Profit belore e and Finance cost axcluding IND AS 116 impact} [ (Finangs cost exchiding
MO AS 116 Impast)
Mofes
1. The abowe is an exdract of ihe detziled format of the year ended March 31,2026 financial resulis filed with fhe Siock Exchange in
accordance with Regulation 52 of the SEBE (Listing Obdigations and Dischosure Aequirernents) Regulations, 2015 as amended (the
Lisling Begutatians, 2015 and the Indian Accounting Standands specifed under seciion 133 of tha Campanies Act, 2013 read
with the Companies (Indian Accounting Sandands) Rubes, 20015 a5 amendad and the relevant provision of e Companies Act,
21 3, as apphicable, The lull lormat of the linancial results are available onihe website of the stock exchange (wew. bsaindia.com)
ardl 1he Company's websita (v nuvamasealih,com)
2, Far sha ofher Hineitems redarred in regulation 52 ¢4] of the LODR Regulations, pedinant disclosures have been made 10 the Stock
Exchange {B5E) and on the Company’s Websile and can be accessed on (e URL (www nuvarmakealth.com).
3. The abowe linancial rasults of the Company are rewiewed and recammendad by the Audil Commilles and hiave bean appraved by
ihe Board of Directors al thelr respective meetings hedd on May 11, 526
4, The abave finarcial resils of ihe Company for the vear ended March 31, 2026 have been subjected bo zudif by the Statutory
Auitars-al The Company and the auditors have izsued an unmodified opinien

For-and on Behalf of he Bagrd of Directars

E"';.III_
Rahul Jain
Managing Direchor & Chief Execufivwa Dfficer

Misribal, May 11, 2026 OIN : 00387505

POST OFFER ADVERTISEMENT TO THE EQUITY SHAREHOLDERS UNDER REGULATION 18 (12) IN TERMS OF
SEBI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

JAUSS POLYMERS LIMITED

Corporate Identification Number [GIN): L74899HR198TPLCOGEDGS
Registered Office; Piot No. 51, Roz ka meo Industnal area, Gurgaon, Sohna, Harvana- 122103, India
Contact Number: 0120-715952 9 | Email Address: responssi@jausspolymers.com
Websile: www |ausspolymers.com
Open Difer for Acguisition of Up To 12,02,650 {Twelve Lakhs Two Thousand Six Hundred Filty Only) Fully Paid-Up Equity
ahares of Face Value 0F T10.00/- Each [ Rupees Ten) (The “Equity Shares™), Representing 26% of The Equity and Yoling
Share Capital {As Defined Below) of Jauss Polymers Limited (“Target Company™ ar “TC"), al an Offer Price of T 16.05/-
Per Share [Rupees Sixteen point Zero Five paise Only) ['Offer Price’), Payable In Cash, Pursuani to and in Compliance
wilh The Securities And Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011,
and Subsequent Amendments therefo "‘SEBI (SAST) Regulations' ("0pen Offer” or “0ffer™).
This Post Offer Advertisement is being issued by Gretex Corporate Services Limited ("Manager B0 the Offer™), on behalf
ol M's. Nowe Brands and Lifestyle Limited (“Acquirer”) along with Mr. Aditya Chopra Person Acting in Concemn (“PAG")
in compliance with Regulation 18(12) of the Securities and Exchange Board of India (Subsiantial Acguisition of Shares and
Takepvers) Requiations, 2017, The Detailed Public Statement with respect to the aloremantioned offer was made on Tuesday
February 10, 2026, in tha Financial Express {English dasy) (Al Editions), Jansatta Hindi (All Editions), Navshaktl {(Marathi Daily)
iMumbai Edifion), Gurgaon Mail {Guergaon) (Newspapers’)
ar. No Particulars
1| Name of tha Targe! Company

Jauss Polyrmers Limitacd
M/s. Noize Brands and Lifestyle Limited ("Aequirer”) abong

HName of the Acquirer and the PAGs

Name of the Manager to the Offer
Name of the Registrar to the Offer

Diter Detakls:
5 |a Date of Dpening of the Difer:
b. Date of Closure of the Offer:

& | Date of Payment of Consideration
*Nop shares werg fendered durimg e Open Offer Period.
7 Details of the Acquisition

Gretes Corporate services Limitad
M/s Beetal Financizl and Computer Services Private Limited

| ga| Pl

Wednesday, April 22, 2026
Wednesday, May 06, 2026
Wednesday, May 20, 2026*

Proposed in the Offer

0 I Actual

Sr. No. Particulars

71 Ofer Price 2 16.05/- par share par T 16.05/- par share par
hi Fully paid up equity share Fully paid up equity share
7.2 | Aggregate number of sharas tendared 12,02,650 il
7.3 | Aggregate number of shares accepled 1202650 Nil

size of the offer (Numbers of shares muitiplied ; ]
74 by offer price per shara) 1320253 al
"5 Shareholding of the Acguirer before NIL m

Agreemenis/Public Announcement (No. & %)

Shares Acguired by way of Agreements (SPA)
7.6 |'* Number

20,07, 754 Equity Shares 20,07 754 Equaty Shares

= % of Fulty Diluted Equity Share Capital -43.41% -43.41%
shares Acguired by way of Open offer
7.0 | = Mumsber 12,02 650 MIL
» % of Fully Diluted Equity Share Capital 26%
Shares Acquired after Detailad Pubiic
Statament
7.8 | » Number of Shares acquired HIL MIL
= Price of the shares acquired
= % of the shares acquired
Post offer sharaholding of Acquirer and FAL
7.9 | = Numbar 32.10,404 20,07, 754 Equaty Shares
e % of Fully Diluted Equity Share Capital 69.41% 43.471%
Pre & Post offer sharaholding of the Public Pre-Offer Post-0ffer Pre-Ofler Post-0Offer
710 | = Number 2617, 821 14,158,171 26,17 .821 26,17.81
% of Fulty Diluted Equity Share Capital 56.59% 30.59% 56.59% 56.50%

E. Tha Acguirer along with s PAC severally and jointly accept full responsibility for the information contained in this Post
(ffer Advertisernent and also for the obligations under SEBI (Substantial Acquisition of Shares and Takeovers), 2011

9. A copy of this Post Offer Advertisemeant will be available on the websiles of SEBI, BSE Limited (*B3E") and on National
Stock Exchange of india Limited {"NSE") and the reégistered office of the Target Company.

10. The capitalized terms used but not defined in this advertisement shall have the meanings assigned to such ierms in the
Public Announgament and/or Detatiad Publc Statemant and/or Letter of efer,

11. This Post offer Advartisament is being Issued in all the sewspapers inwhich the DPS has appearad,

Iszued by Manager to the Offer on behali of the Acquirer and PAC

il

GRETEX CORPORATE SERVICES LIMITED

Address: &-401, Floor 47, Plot FP-616, [PT), Naman Midtpwn, Senapati Bapat Marg,

Mear Indiabulls, Dadar (w), Delisle Road, Mumbal, Maharashtra, Indfa, 400013

Tal Wo.: 91 2265308500 | Email: info@oretexgroup.com | Website: www, gretexconporaie,com
Contact Person: Mr, Arvind Haralka | SEBI Registration Mo: INMOOOD12177

CIN: L74999MH2008PLEC2EE128

Place: Gurgaon

Date: May 12, 2026 AdBans

O @

Ahmedabad

e O
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PUBLIC NOTICE

[In terms of Paragraph 8, 8 and 10 of the Reserve Bank of India (Non-
Banking Financial Companies — Acquizition of Shareholding or
Control) Directions, 2025 bearing reference No. RBUVDOR/2025-26/340
DOR.HOL.REC.259/16.13.100/2025-26 dated November 28, 2025]

This notice is being issued by Agroha Finvest Private Limited (the
"Company’}, pursuant to the approval granted by the Reserve Bank of
India {"REBI"}for appeintment of directors on the Board of the Company.

BACKGROUND

AGROHA FIMVEST PRIVATE LIMITED iz a Mon-Banking Financial
Company registered with the Besarve Bank of India under the applicable
provisions of the Reserve Bank of India Act, 1934 having its registered
office at 412, Arunachal Bullding, 18, Barakhamba Road, Connaught
Placa, New Delhi— 110001,

The Company had applied to the Reserve Bank of Indla seeking prior
approval for appointment of the following persons as Directors on the
Baoard of the Company:

Ms. Aditi Gupta
Ms. Shilpi Gupta
RBIAPPROVAL

In terms of the applicable Directions, the Reserve Bank of India; vide its
letter bearing reference no, DEL.DOR.NBFCBL.NO . S285/24-03-
4331 2026-2027 dated April 24, 2026, has granted its prior approval for
appointment of Ms. Aditi Gupta and Mz, Shilpi Gupta az Directors-on the
Board of the Company for a penod not exceading five (3) yvears from the
data af appointment.

The aforesaid appoinimenis shall become effective upon expiry of 30
{thirty) days fromthe date of publication of this public notice.

Any person seeking any cianfication{s) and/or having any objection{s] in
relation (o the aforesaid appointments may write 1o the Company within
S0 (ihirty) days from the date of publication of this notice, addressed to
Mrs. Anju Gupta, Director, at the registered office address of the Company
or through email at agr_Ikgi@redifmail.com.

A copy of this nolice is also available at the registered office of the
Company

For and on behalf of
AGROHA FINVEST PRIVATE LIMITED

Sdf-
Date: 12.05.2026 Anju Gupta
Place: Mew Delhi Director
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POST OFFER ADVERTISEMENT TO THE EQUITY SHAREHOLDERS UNDER REGULATION 18 (12) IN TERMS OF
SEBI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

JAUSS POLYMERS LIMITED

Corporate Idennﬂ{ ation Number (CIN): L?dEﬂﬂHH!ﬂﬂ?PlEDh hmiﬁ
Registered Office: Plot No. 51, Roz ka meo Industr h Y.
Lontact Number; 07120 .

al area, Gurg

Open Oifer for Acquisition of Up To 12,02.650 (Twelve Lakhs Two Thuu:and Six Hundred Fifty Only) Fully Paid-Up Equity
Shares of Face Value Of ¥10.00/- Each | Rupees Ten) (The "Equity Sharez"), Representing 26% of The Equily and Yoting
Share Capital (As Defined Below) of Jauss Polymers Limifed ("Target Gompany” or “TC"}, at an Dffer Price of ¥ 16.05/-
Per Share (Rupees Sixieen point Zero Five paise Only) {'Offer Price’), Payable In Gash, Pursuant to and in Compliance
with The Securities And Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011,
and Subsequent Amendmenis thereto ‘SEBI (SAST) Regulations’ (“Open Offer” or “Offer”).
Thiz Ppst Offer Adverfisement iz being issusd by Grefex Corporate Services Limited ("Manager o the Offer™), on behalf
of M's. Wpize Brands and Lifestyle Limited {“Acquirer™) along with Mr, Adityva Chopra Person &cting in Concemn ("PAG”)
in compliance with Regulation 18(12) of the Securities and Exchange Board of India [Substantial Acguisition of Shares and
Takeovers] Hequiations, 2071, The Detaded Public Statement with respact fo the aforementioned offer was made on Tuesday,
February 10, 2026, in the Financial Exprass (English daily) (Al Editions), Jansatta Hindi (Al Edibions), Bavshakdi (Marathi Daily)
{Mumbai Edition}, Gurgaon Mail {Gurgaon) (" Newspapers'}.
Sr. No Particulars

1| Mame of the Target Company

Delails

Jauss Polymers Limited
hi/s. Noize Brands and Lifestyle Limited ("Acguirer”} along

2 | Name of the Acquirer and the PACS with Mr. Aditya Chopra person acting in concern ("PAG™)

3 | Name of the Manager to the Difer Gretax Corporate Services Limited

4 | Mame of the Registrar to the Ofer /s Beetal Financial and Computer Servicas Private Limited
Offer Details:

5 |a. Date ol Opening of the Difer: Wednesday, Apnl 22, 2026

b. Date of Closure of the Offer:
& | Date of Payment of Conzideration
*.l'.l.;;. .5.'?:1.'13'; were fendered during the Open Offer Period

pr e ey

? I}atmls of the Acquisition

Wednesday, May 06, 2026
Wednesday, May 20, 2026*

Proposed in the OHer
Sr. No. Particulars Document Actual
71 (fer Price € 16.0%/- par share per * 16.05/- per share per

Fully paid up equity shara Fully paid up equity share

.-_?.-L Agoregate number of shares tenderad 12.02,650 !_Jil
7.3 | Aggregate number of shares accepied 12,002,650 Hil
o Size-of the offer (Numbers of shares multiplied :
74 by offer price per share) 1,98.02.533 N
75 Sharsholding of the Acquirar befors NIL NIL

AgraamentsPublic Announcament (No. & %)
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Shares Acquired by way of Agreements (SPA)

7.6 | = Number 20,07, 754 Equity Shares 20,07 754 Equity Shares

« % of Fully Diluted Equity Share Capital -43.471% 4341%
Shares Acquired by way of Dpen offer
7.7 | * Number 12.02 650 MIL
= % of Fully Diluied Equity Share Capital 26%
Shares Acquired after Detailed Public
Staterment
7.8 | * Mumber of Shares acquired MIL MIL
+ Price of the shares acguired
+ % of the sharas acquired
Post affer Shareholding of Acquirer and PAC
7.9 | = Number 32.10,404 20,07, 754 Equity Shares
= % of Fully Diluted Equity Share Capital B9.41% 43.41%
Prec & Post offer sharaholding of tha Public Pre-Ofler Post-Offer Pre-Oller Post-0fer
730 | = Number 2617 21 14,158,171 26,17.821 26.17.621
| * % of Fully Diluted Equity Share Capital 36.59% 30.59% 86.50% 56.50%

8. The Acguirer along with its PAC severadly and jointly accept full responsibikty tor the: information contained in this Post
Offer Advertisement and also for the obikgations under SEBI (Substantial Acquisition of Shares and Takeovers), 2011

8, A copyof this Post Offer Adverltisement will be available on the websites of SEBI, BSE Limited (*BSE") and on National
Stock Exchange of India Limited (*NSE™) and the registered office of the Targat Company

10. The captalized tarms wsed but not defined in this advertisemeant shall have the meanings assioned to such terms in the
Public Announcement and/or Detailed Public Statement and/or Latter of Offer,

11. Thig Post offer Advertisement is being issued in-all the newspapers in which the DPS has appeared.

Issued by Manager to the Offer on behall of the Acguirer and PAC

i

GRETEX CORPORATE SERVICES LIMITED

Address: A-401, Foor 47, Plot FP-616, (PT), Naman Midtown, Senapati Bapat Marg,

Maar Indiabulls, Dadar (w), Delisla Road, Mumbal, Maharashtra, India, 400013

Tel No.: +31 2260308500 | Email: imlod@gretexgroup.com | Website: www.gretexcorporate.com
Contact Person: Mr. Arvind Harlalka | SEBI Registration No: INMOOD012177

CIN: L749990H2008PLCZ88128

Place: Gurgaon

Date: May 12, 2026 AdBiaaz

e watera: Higi, wie |, 2 Heee-2g, [;t'!-il'l-“IEECrEH (&)

REMINDER PUBLIC ANNOUNCEMENT TO THE PUBLIC ANNOUNCEMENT
DATED APRIL 22, 2026 AND LETTER OF OFFER DATED APRIL 25, 2026 FOR
THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

CROWN LEASING AND FINANCE LIMITED

[Corporate ldentification Number: LESS10DL19EIPLCDI1E6S

PURSUANT TO 5EBI CIRCULAR NO. SEEVHO/MRDIDSA/CIRIPIZ016/110
DATED OCTOBER 10, 2016
Registered Office: H-1479, Chittaranjan Park, South Delhi, Mew Delhi -

110 015;
Lorporate Office: AE-5 ar-1, Salt Lake City, Kolkata - 700064, West Bengal
Tel, Mo.: #9133 O 1163 Email; crown. leasingiBgmail. com

This Remindes Publc -!-rmura:tl'-lur'ri Reminder PA") to Public Announcement dabed April 22, 20268
publshked i The Financlal Express, Engfish Daly, Al Editans and Janeatts, Hindi Dby, All Edons on
Al 23, 2026 and Latter of Ofar daled Apnl 25, 2026, % baing issuad by Mr. Anifoan Malh {Acguirer]
Fearvireg residental adoress s AE 6, Sil Lake City, Tank 4, Sedar 1, Bidhdrmacas, Kokata - TO0 064, one
of the memibars of promoier and prometar groug of Croen Leasing and Financa Limited ["CLFL®,
"Company™), ler providing exil aplicn fo the Public Shargholders i acoordance wih the SEEBI Circdar
Mg SEBEHOMRDDSACIRIPIEZEMEN 1] dated Ochaber 10, 2016 resd with SEBI Circalar b,
SEBIVHOIMAD/DEAICIRIP/Z01TIS dated January 05, 2017 and SEBI Cirgular He.
SEBIHOMROIDEACIF2M TET dated March 27, 2017 (“S8EBI Cireulsr™) far the acgiasikan
ihereinafer refared fo e fhe "Exit Offer™, "Offer™) of 5,56 440 Rily padLp eoulty sharss of R 10-
cath ("tha Equity Shares™) from the pudilic shamhoklers of (he Company al o price-of B5.J0- |"the
Oifer Price®) per Equly Share. This Reminder 8 ahould be read In canfuncion with the Pubkc
Armpuncaement ard Letierof Oflar and capitalizad berme used herain and nol defined shal have the same
reaaninig a5 gacnbad b ihem in fhe Puble Apnauncesnant and Letier ol pifer,

1. BACKGROUND OF THE EXIT OFFER

Groram Leasng and Finanos Limiled 15 a-company ncampanaled uder the provtsons al The Corpanies
duct 1856 &= a publc imibed company dated 22nd Novemer, 18853 at ROGC Dalhi. The compary abtainad
corilizle tof comenencenen! of business 078 Decembar, 1983 The CIN of e Company is
LeSH100L18E3PLCMEEA], Presanlly, the Remslered Office of the Compeny siuabsd at H-1479,
Chittaranjor Fack, Seuh Dethi; New Dels - 11000139, Dedi, Inedia, Tha Gorporale Office of ha Cempany
Sthezlad ai AE-S, Sector-1, St Lake City, Mabata -T00054, Wast Bengal. The compariy has primarly
basan involved in [easng and hine purchasa and provided on lease or hire purchasa sandces of al
indusiral amd offices pant, equipment and machinery requered Tor marafactunng, processing,
transportaton and irading businesses. Tha company alse lant monay far businesses, b nol irvolved in
&y bankdng business, Thecompany's operalian has besn vifttaly shul down farthe pagt 30 years,

Az on the date of Remindar P&, The Authanzed Share Cepfal of the Company is R 200 G0U0HN-
(Rupees Twn Lroees Orly) divided mnle 20,00, 000 equity shares al B&. 1= sach aul ol which Bsued,
Subscnbed and Paid-up capilal of the Company is Rs.1,58.50, 000 (Rupsas One Crore Minety-Eighl
Lakhs Filty Thoesand Cely) draded mle 19, 000000 aquily shares of B5. 100 e Tulky peid and 30,06
equity shares of RsA0- each cul of which Re5i- each paid. The Promoters and promotes group
imchading Acourer) hoids 14 23 540 Eqaly Shaees repréesanling 72, 18% al Equaly Capital, The batince
& 56,460 Equity Shares raprasanting 27 82% of Equity Capilal are held by the Public shareholdemns of e
Company

The company was comsa aut with an IPOIn June; 1586, The corpany's equity sharés wars listad 8t Tha
Dafhi Stack Exchange Associadon Limbed {DEE}w.e.f. 06ih August, 1986 Tha comparmy’s equity shares
wera alsp ool listed &t LLP Stock Exchange Limited {UPSE™ w e | Manch 25, 1962

The LLP. Stock Exchange Limited is ceasas bo ba acd a funclional stock exchange a5 e same has bean
derpengnsed by SEBL yides its ardar ro, WTMREAMRDGAR09S dated June 09, 2015 ard &l
exclusive fated companis mcluding Crown Leasing and Finance Uimitad listad 8t UPSE are baing
praced al Dissemination beand (" DB of National 3tack Exchange of ldia Limded ("NSE”}

The Delhl Slock Exchange Limitad (*DSE") iz afsc ceaseas to be act 8 functional stock exchange as the
samp has bean de-récognised by SEBI vides ils omder no- WTMGR!SEB IR C-CEAN 17201 T-dated
Jermary 23, 20T

In terms of SEE| Crular, the axdhusivaly Isbed companies appeaning on the disssminafion board ar
under &0 pbigation b secure lising an & Nabonwioe Stock Exchangeda) o aliemately, the pramoterg of
suchaxgiusivaly [=ted companies hava tha oplion of providing ext o its public sharsholders and reguirad
fa submmi e "Plan of Action®™ by June 30, 2007 16 Ihe detionaled slock exchange [In present case
MSE)L The Company wida it latter dated March 27, 3025 infarmed NSE that, tha Letter of Intant 85
sk by NSE tor providing auil Lo Bspubiic shareholdens was submittedan March 27 2025

fri terms of tha SE2I Circular, $hie Acquirer has spporied Inteligant Morey Managess Private Lmited
{"IMMPL"), SEB1 mgislered Category-1 Merchant Banker [SEB| Registration Mumbar INMOG0T12162)
& empaneliad a5 an axper vauer on the panel al N3E, 22 an "Indepentent Valusr™ 1o detamma hi
far yalue of the Shares and §o carmy aut the procass of Exit Offar. The Acquirer now saeks to Bcgure
556 450 Equby Shanss of lace wplue of B2 100- gach represeniing 27 82% al Equly Capllal of the
Company from e pubbc sharehaldars of the Compary. Subsequent o tha compiedion of $e process,
e Campan y shal| ks anapplicalion i NSE fof remaval of il ramee fram DE of NSE

This Reminces FA k= being Esued in temms of MSE Checklst ano pubdished in “Financial Express® (41
Erdtinns) - I;‘:l,.-il'g Ik Englesh Maliong Daly and “Fmsalta” - Hedi - (40 Edilions) benyg the Regional
Language nawspaper of the region whers e P SE was located,

DETERMINATION AKD JUSTIFICATION OF EXIT PRICE

Iteligent Morey Managers Pridsie Lenfled wda cerificate dated Apnl 13, 2086 ("auation Reos’)
hava issuad a veluation report o determine the fair value of tha Equity Shares ol e Company. As per e
Valuatlor Fapor, the lair value per equily shase of Ba. 100 esch of the Sampany wors auf (o B 300 per
equity shara, Basad on the Vahuation Report. Acqurer is making an offar 10 acquire the Bquity Shares
frim The pubdic shargholdens & an Ext Prce ol B 300 [Rupées Thily onty) [CExt Price”} per Eqialy
Sharne of feoe velus of Rz 10/- sach, The Exil Prica has baen deteminad based on tha fair valua which is
arrivnd al by-agphang the Mel Assel Vakwe method and Profil Eaming Capacly Value malhod, The
‘alugtion Repar & avalsbie far inspaction &t the Canporale Offce of the Company duning affice hours
from thedale ol $ho Publhc Annauncemant

DETAILS OF THE ESCROW ACCOUNT AMD THE AMDUNT DEPOSITED THEREIN

The 1ot furd reguErament for the: Offer (assuming full scceplance) is Rs 1,66 93.800- (Rupees Jna
Crore Sity-She Lakhs Ninaty-Three Thousand Eight Hursdred i)

In.accandance v the Exit Coroular, tha Prometer end Indaperdent Valuer hes enterad into an Escrow
fugresemend dabid Apeil 22, J020 wilh Stale Bank ol Inda, constluled under thé Sale Bank al Inds Al
1955 hang its Cantral Offce ai Marman Poend, Mumiai and emangst ofhier platas and branch &1 SME
Branch, Mearab Wes! Bengal ["Escrow Bank”™) 1 lefms of which Bhe Ofarieg Pramedar his dpersd
Escrow Account wath the Escrow Bank. The Oflzing Promcter hias alsodeposited Rs 1, T00000H- (Rupees
G Lakh Seventy Thousard anly] being mans than 1% ol the bolal consideraticn pavable to the Escrow
Account onfanl 32, H24,

Furiher. tha Offering Prometar has provited a bank guarantes dated April 21, 2026 ["Bank Guarantea”)
I Facear of MSE Ter an aogregale amaurd al Bs. 170,00 000 (Rupees One Crors Seventy bakhs anly)
baing moee than 1005 of tha Tolal Corsidersfion payable wrder fhe Exit Cfar from Stale Bark of india,
corpihaed uder the Siale Baak af Inds Act, 1955 having is Cerdral (Hice af Marman Painl, Mumbad
and amongst othar pleces and branch al SME Branch. Howrah Wesi Bangal. The said Bank Guaranias
& bl bl i o ey Ity 2T 20T L, e Ln 1 ) i rce o o o closine of Exil Offer Panod
TIMETABLE FOR THE EXIT OFFER

EXAT OFFERCFEMING DATE [10.00 A

May 04, 2026 | Monday |
May 15, 2026 | Friday |

Sagoalbr ety gt e pes s Ul St

A latter radlng the Pubic Sharehoiders b lendes thisy Shanes ("Offer Lotter”) cortaring |e neceqsan
forms &nd detsiled insSuchons Sor submiting e application form bas been dispafiched o the Public
Shaweholders on Apnl 28, 26 In case of noen=receigl of the Leter of Offer, such sharshaides al the
Comparny may download the szma from Merchan Banker's wabsite ia., ipotwessdinteligenigroup.orin,
Thie Publc: Sranibolders v Rolds Equity Shianes of S Compary and wish 1o lences S Equly Shands)
persuant (o the Exg Offer will be required fo submit $he duly completed Fomn of Acceplance cam
acknowigdgement. along wills reessany documens a5 may be specdied in the Ofker Letter, ta o BMPL
& aumsa‘r'HE.-'-.E-ul:lng. Zrud Floc, 25, Jawaharial Nehru Road, Kokets - PIOET, Tel. Mo: =91 -35-065-
Gl E-mail riiinbiigentgroup orguin', amibilinteligenigroup.ong.n, eiher by hand delivery or by
ragistered poat speed post’ courer 2t thedr own sk bebween 10000 A M K 500 PM. an any working day
ehuring the Ofar Pariod, 20a5 o reach on o befors exil ofer closngdalo e, May 15, 2026

PROCEDURE FOR SETTLEMENT

The paymend foe Equity Sheres accepbad under the Ext Cefer wil ba madie within fiigan (15} working days
frerm thie date of elosune of ExilOfer By wiy ol pany ordendamand drafl! ETLRINEFT of ary ather pérmifiad
eleciroric mode of fransfer. In cese of joind hekders, payments vill ba made in he name of the f752 holdar.
PROCEDURE FOR ACCORDING COMNSENT TO REMAIN AZ SHAREHDLDERS

Pubfic Sharsholders whi do nof wanl 4o tender their Equity Shares during the Exit Offer Panod and the Exl
Window Panod and ans wiling fa mman as shareholdar of $he Company may submil an undartaking
armanad o the Offer Leges,

DECLARATION BY ACQUIRER

The Acguirer undertakes that He shall acquire the Snares of Bia Publc Shareholders, wha haos nof offersd
trocer Sharas wndar Exil Offer Pericd, up o 2 paricd of ona year from e completion of offer at#ha same prica
delermaned by e bdependen Valer [Exit Windew Period), The prcedure o lenderng e Stanes
dhuring Exit Yiindiow Penod shall be same expapl the payment of consideratian, which shal ba released ona
manthly bases e, withia mesimum 15 aorking days of the end of e ndevant calendar maonth in which
Shares hane hean valkdly tendened by e Fublk: Snaehoklss (“hamthly Payement Ciyela®)

The Acquirar shall cestify %0 the: satisfaction of NSE thal aporoprisle procedune has baan followed e
provcing eoat & the publ shareholders of e Gompany, Subsequently, the NSE upon safislacion shal
ramove tha Compeny fom DB

This Remindar PA s issued by for and an bahalf of the Promaoter
Gl

[Ardrban Nath)

Acquirar - Member of Promoter and

PFromofer greup of Crown Leaging and Finance Limied

Dadn: May 12, 2026
Place: Kofkats

e

e e

epaper.jansatta.com
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POST OFFER ADVERTISEMENT TO THE EQUITY SHAREHOLDERS UNDER REGULATION 18 (12) IN TERMS OF
SEBI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

JAUSS POLYMERS LIMITED

Corporate |dentification Number (CIN): L74899HR1987PLCO6606S
Registered Office: Plot No. 51, Roz ka meo Industrial area, Gurgaon :
Contact Number: 0120-7195236-39 | Email Address: respo

Wehbsite: www jausspolymers.com

Open Otter tor Acquisition of Up To 12,02,650 (Twelve Lakhs Two Thousand Six Hundred Fifty Only) Fully Paid-Up Equity
Shares of Face Value 0f ¥10.00/- Each ( Rupees Ten) (The “Equity Shares"), Representing 26% of The Equity and Voting
Share Capital (As Defined Below) of Jauss Polymers Limited (“Target Company” or “TC"), at an OHer Price of ¥ 16.05/-
Per Share (Rupees Sixteen point Zero Five paise Only) ('Offer Price’), Payable In Cash, Pursuant to and in Compliance
with The Securities And Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011,
and Subsequent Amendmenis thereto “SEBI (SAST) Regulations’ (“Open Offer” or “0Offer”).

This Post Offer Advertisement is being issued by Gretex Corporate Services Limited (“Manager to the Offer™), on behalf
of M/s. Noize Brands and Lifestyle Limited ("Acquirer™) along with Mr. Aditya Chopra Person Acting in Goncern ("PAC”)
in compliance with Regulation 18(12) of the Securities and Exchange Board of India (Substartial Acquisition of Shares and
Takeovers) Regulations, 2011. The Detailed Public Statement with respect to the aforementioned offer was made on Tuesday,
February 10, 2026, in the Financial Express (English daily) (All Editions}, Jansatta Hindi (All Editions), Navshakti (Marathi Daily)
(Mumbai Edition), Gurgaon Mail (Gurgaon) (' Newspapers’).

Q

a, Haryana- 122103, India
ausspolymers.com

3r. No Parliculars Details
1 Name of the Target Company Jauss Polymaers Limited
. M/s. Noize Brands and Lifestyle Limited ("Acquirer™) along
2 | Mame-alileAzgultor-ankthe: PAGK with Mr. Aditya Chopra person acting In concem (“PAC")
3 | Name of the Manager to the Offer Gretex Corporate Services Limited
4 | Name of the Registrar to the Offer M/s Beetal Financial and Camputer Services Private Limited

Difer Details:

5 |a. Date of Opening of the Oifer:
b. Date of Closure of the Offer:

Wednesday, April 22, 2026
Wednesday, May 06, 2026

6 Date of Payment of Consideration

Wednesday, May 20, 2026*

*No shares were lendered during the Open Offer Parfod.

7 | Details of the Acquisition

Proposed in the Offer
Sr. No. Particulars ocimi i Actual
71 (Offer Frice 2 16.05/- per share per ¥ 16.05/- per share per
' Fully paid up equity share Fully paid up equity share
7.2 | Aggregate number of shares tendered 12 02 650 il
7.3 | Agaregate number of shares accepted 12,02,650 il
Size of the offer (Numbers of shares multiplied ;
ok by offer price per share) T A e
Shareholding of the Acquirer before
b Agreements/Public Announcement (No. & %) Ak ML
Shares Acquired by way of Agreements (SPA)
7.6 | = Number 20,07, 754 Equity Shares 20,07, 754 Equity Shares
« % of Fully Diluted Equity Share Capital -43.41% -43.41%
Shares Acquired by way of Open offer
7.7 | * Nurnber 12,02,650 NIL
= % of Fully Diluted Equity Share Capital 26%
Shares Acguired after Detailed Public
Statement
7.8 | = Number of Shares acquired MIL NIL
= Price of the shares acquired
+ % of the shares acquired
Past offer Shareholding of Acquirer and FAC
7.9 | = Number 32,10,404 20.07,754 Equity Shares
= % of Fully Diluted Equity Share Capital 69.41% 43.41%
Pre & Post offer shareholding of the Public Pre-Difer Posi-Dffer Pre-Dffer Post-Offer
7.10 |« Number 26,117,821 14,165,171 26,17,821 26,17.821
= % of Fully Diluted Equity Share Capital 56.59% 30.59% 56.59% 56.59%

B. The Acquirer along with its PAC severally and jointly accept full responsibility for the information contained in this Post
Dffer Advertisement and also for the obligations under SEBI (Substantial Acquisition of Shares and Takeovers), 2011.

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI, BSE Limited ("BSE") and on National
Stock Exchange of India Limited (*NSE") and the registered office of the Tanget Company.

10. The capitalized terms used but not defined in this advertisement shall have the meanings assigned to such terms in the
Public Announcement and/or Detailed Public Statement and/or Letter of Offer.

11. This Post offer Advertisement is being issuad in all the newspapers in which the DPS has appeared.
Issued by Manager to the Offer on behall of the Acquirer and PAC

i

GRETEX CORPORATE SERVICES LIMITED
Address: A-401, Floor 4", Plot FP-616, (PT), Naman Midtown, Senapati Bapat Marg,
Near Indiabulls, Dadar (w), Delisle Road, Mumbai, Maharashtra, India, 400013

et o WA WSt | SH AT W BTN H IUY T faeg TR 1 311 fopon &R SuA T TE € 1S I EH  AIAEe BH o 81 STEeh | | | Tel No.: +91 2269308500 | Email: info@gretexgroup.com | Website: www. gretexcomporate.com
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POST OFFER ADVERTISEMENT TO THE EQUITY SHAREHOLDERS UNDER REGULATION 18 (12) IN TERMS OF
SEBI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, FOR THE ATTENTION
OF THE PUBLIC SHAREHOLDERS OF

JAUSS POLYMERS LIMITED

Corporate Identification Number (CIN): L74899HR1987PLC066065
Registered Office: Plot No. 51, Roz ka meo Industrial area, Gurgaon, Sohna, Haryana- 122103, India
Contact Number: 0120-7195236-39 | Email Address: response@jausspolymers.com
Website: www.jausspolymers.com

Open Offer for Acquisition of Up To 12,02,650 (Twelve Lakhs Two Thousand Six Hundred Fifty Only) Fully Paid-Up Equity
Shares of Face Value 0f 310.00/- Each ( Rupees Ten) (The “Equity Shares”), Representing 26% of The Equity and Voting
Share Capital (As Defined Below) of Jauss Polymers Limited (“Target Company” or “TC”), at an Offer Price of ¥ 16.05/-
Per Share (Rupees Sixteen point Zero Five paise Only) (‘Offer Price’), Payable In Cash, Pursuant to and in Compliance
with The Securities And Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011,
and Subsequent Amendments thereto ‘SEBI (SAST) Regulations’ (“Open Offer” or “Offer”).
This Post Offer Advertisement is being issued by Gretex Corporate Services Limited (“Manager to the Offer”), on behalf
of M/s. Noize Brands and Lifestyle Limited (“Acquirer”) along with Mr. Aditya Chopra Person Acting in Concern (“PAC”)
in compliance with Regulation 18(12) of the Securities and Exchange Board of India (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011. The Detailed Public Statement with respect to the aforementioned offer was made on Tuesday,
February 10, 2026, in the Financial Express (English daily) (All Editions), Jansatta Hindi (All Editions), Navshakti (Marathi Daily)
(Mumbai Edition), Gurgaon Mail (Gurgaon) (‘Newspapers’).
Sr. No Particulars
1 Name of the Target Company

Details

Jauss Polymers Limited
M/s. Noize Brands and Lifestyle Limited (“Acquirer”) along

2| Name of the Acquirer and the PACs with Mr. Aditya Chopra person acting in concern (“PAC”)

3 | Name of the Manager to the Offer Gretex Corporate Services Limited

4 | Name of the Registrar to the Offer M/s Beetal Financial and Computer Services Private Limited
Offer Details:

5 |a. Date of Opening of the Offer: Wednesday, April 22, 2026

b. Date of Closure of the Offer:
6 Date of Payment of Consideration

*No shares were tendered during the Open Offer Period.
7 | Details of the Acquisition

Sr. No.

Wednesday, May 06, 2026
Wednesday, May 20, 2026*

Proposed in the Offer
Document
% 16.05/- per share per
Fully paid up equity share

Particulars Actual

Offer Price ¥ 16.05/- per share per

71 Fully paid up equity share

7.2 | Aggregate number of shares tendered 12,02,650 Nil
7.3 | Aggregate number of shares accepted 12,02,650 Nil
74 Size of the offer (Numbers of shares multiplied 1.93,02,533 Nil

by offer price per share)

Shareholding of the Acquirer before NIL NIL
Agreements/Public Announcement (No. & %)

Shares Acquired by way of Agreements (SPA)

7.5

7.6 | Number 20,07,754 Equity Shares 20,07,754 Equity Shares
* % of Fully Diluted Equity Share Capital -43.41% -43.41%
Shares Acquired by way of Open offer
7.7 | * Number 12,02,650 NIL
* % of Fully Diluted Equity Share Capital 26%
Shares Acquired after Detailed Public
Statement
7.8 | » Number of Shares acquired NIL NIL
« Price of the shares acquired
* % of the shares acquired
Post offer Shareholding of Acquirer and PAC
7.9 |« Number 32,10,404 20,07,754 Equity Shares
« % of Fully Diluted Equity Share Capital 69.41% 43.41%
Pre & Post offer shareholding of the Public Pre-Offer Post-Offer Pre-Offer Post-Offer
710 | » Number 26,17,821 1415171 26,17,821 26,17,821
* % of Fully Diluted Equity Share Capital 56.59% 30.59% 56.59% 56.59%

8. The Acquirer along with its PAC severally and jointly accept full responsibility for the information contained in this Post
Offer Advertisement and also for the obligations under SEBI (Substantial Acquisition of Shares and Takeovers), 2011.

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI, BSE Limited (“BSE”) and on National
Stock Exchange of India Limited (“NSE”) and the registered office of the Target Company.

10. The capitalized terms used but not defined in this advertisement shall have the meanings assigned to such terms in the
Public Announcement and/or Detailed Public Statement and/or Letter of Offer.

11. This Post offer Advertisement is being issued in all the newspapers in which the DPS has appeared.

Issued by Manager to the Offer on behalf of the Acquirer and PAC

i

GRETEX CORPORATE SERVICES LIMITED

Address: A-401, Floor 4™ Plot FP-616, (PT), Naman Midtown, Senapati Bapat Marg,

Near Indiabulls, Dadar (w), Delisle Road, Mumbai, Maharashtra, India, 400013

Tel No.: +91 2269308500 | Email: info@gretexgroup.com | Website: www.gretexcorporate.com
Contact Person: Mr. Arvind Harlalka | SEBI Registration No: INM000012177

CIN: L74999MH2008PLC288128

Place: Gurgaon

Date: May 12, 2026 AdBaaz
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